
NATIONAL COMPANY LAW TRIBUNAL 
GUWAHATI BENCH 

GUWAHATI 

 
         I.A.No.28/2021 

In C.P.(IB)/40/GB/2019 
 

Coram: 

   

Hon’ble Shri H. V. Subba Rao, Member (J):                   Hearing through  

 Hon’ble Shri Prasanta Kumar Mohanty, Member (T):   Video Conference 

 
ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF GUWAHATI BENCH OF THE 

NATIONAL COMPANY LAW TRIBUNAL ON 05.05.2021. 

 
Name of the Company:   Mr Manish Agarwal, IRP 

       In 

      M/S Dynamic Engineering Ltd. 

       Vs 

      M/s Jericho Chemicals LLP 

        

Section of the Companies Act:  U/s 12A of IBC, 2016  

S. NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION SIGNATURE 
 

1. Mr V. Ganda   Advocate  IRP                 Present in  
          Video Conference 
2. Ms K. Barija     Respondent    
  
 
      O R D E R 

Date of Order: 5th May, 2021 

1. The matter is taken up through Video Conference. The learned counsels for the 

parties are present. 

2. The IRP prays for withdrawal of the Petition/termination of CIRP as the matter 

has been settled between the OC and the CD and CoC has not been 

constituted.CD re[ports  that the it  has paid Rs 30.00 lacs to the OC and Rs 2.00 

lacs to the IRP for full and final settlement 

3. It is observed that the Suspended Partners of the CD has preferred appeal before 

Hon’ble NCLAT against the order of Admission of the Application filed under 

Section 9 by this Bench However the IRP /Counsel of CD has promised to file an 

Affidavit for withdrawal of the appeal filed before Hon’ble NCLAT within three 



days .They pray for releasing the CD from rigour of CIRP. This has been 

confirmed by the Counsel of the OC present during the proceedings. 

4. Prayer is allowed and the CD is free from rigour of CIRP from today in the 

interest of justice provided an affidavit to withdraw the Appeal filed by the 

suspended Partners of CD before the Hon’ble NCLAT, is filed before the Registry 

here within three days from today. CIRP is terminated and the RP is discharged 

from his duties as IRP.  

5. Hence the IA is admitted and disposed of with the above observations and 

Directions. 

 

 

Sd/-        Sd/- 

(Prasanta Kumar Mohanty)      (H.V. Subba Rao) 
Member (Technical) &      Member (Judicial) & 
Adjudicating Authority       Adjudicating Authority 
 
nkm 

 


